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I as per Hon'ble Sri R.Rangarajan, Member (Administrative) [

Heard Sri P.Naveen Rao, learned counsel for the

———— e .

applicant and Sri N.V,Ramana, learned Standi%; Counsel for

I

the raspondents,

!

I

I
2. A requisition was issued by the so%e respondent

IE |
herein to the District Employment Officer, Medak Distriﬁt

! I

J .
requesting him to sponsor the names for the posts of Pedps

in Military Engineering Services, under his jurisdiction.
!

In the said requisition, theeducational qualfifications and
|

age were referred to as VIII Standard and bekween 18-25|years.
1 :

The names of number of candidates including khat of the|
o

applicant herein was sponsored in pursuance bf the said|

~_J

(1]
\

requisition. The ranking of the applicant hbrein in th

el

select list is at-21 out of 40 perscons empaqalled after| the
‘\ -
interview. }
I

3. Though the applicant was empanelled(in the select

e

list, he was not given order of appointmention the ground

J
that he crossed 25 years age by the date ofjlissue of the
proposed orders of appointment. This 0a isi|filed praying
! f
for a direction to the respondents-to appoi?t the applicant

to the post of Peon on the basis of his senliority in the
J

panel for the post of Peon that was preparep in the year

K ’ 1985 pursuant to the notification of vacancies to the

Employment Exchange,

I

I

I |
v 4. It is admitted by the respondents %n their reply

that the candidates who are within the age as on the date

i
I
of appointment, were appointed upto 40th c%ndidate.
I
%t therein who

o 5. 0.A.No.135/91 filed by the applica

. . |
was similarly situated as that of the applilcant hereid was

' |
disposed of by this Bench on 28,9.1993 by holding that one

9/ % |

!




1. The Chief Engineer(Project) Fy
Ministry of Defence, Govt.of India,
Parade Grounds, Secunderabad-3.

2. One copy tg Mr.P.Naveen Rao, Advocate, CAT.Hyd,
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2

‘allowed on the same lines,

—_—,

|
| . | | \
| ,

who satisfies ﬂhe maximum age limit by the da‘e the

2
[#%7
»”

date of issual!af the ‘order of "appointment. [ t was

*

further held that in such cases spaction of

—t
D
s
®
Q
(o7

of the Civilidn Service and Regulations (C.S%R.) Volume

heébAa}—be—ebe%%ned and if such relaxation‘is{not given
: ‘ \

the said artidle had to be read to the effecf that the
l

person whose age exceeds 25 years as on the |last date
S

of receipt of| the applicant/date of receipt; f the lis
from the Emplbyment Exchange, may not ordinfrily be
entertained into the pensionary service of lhe state
without sanchon of the Head of the Departmtnt.

It was further dirécted in 0a 135/91 that the applican
had to be appointed eventhough he had crosa'd 25 years

' l
of age by the date of issual of appointment| orders.

6. It is| not the case of the respondent herein th

the applicaJt in this OA crosssd 25 years of age‘by the

For reasons stated in the judgment dt. 28.9.1993 in 9A
|

135/91 on the file of this Bench, this OA{ as to be
[

|
l
|
7 In the result, the respondents ar? directed

appoint thq applicant as Peon on tﬁe basi
ment in thg year 1985 vide proceedings dt:
bearing Nol10051/2012/8-1B. Time for imp
the judgmeAt is by 15tﬁ June, 1995, failﬂ g which th
applicant rs entitled to'salary and alloc

In c,Se no vacant post is available, supérnumerary

has to be

i%vnsz-fjidzipis ordered accordingly.

(R.Rangarajan)
Member (Ajmn. )

created,

~ .

Dated [ March, 1995, |
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- TYPED BY | CHECKED BY
COMPARED BY APPROVED BY

"Dismissed as withdrawn

' No.order as to costs.
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THE HON’BIE MR, JUSTICE V. NEELF!DRT RALO

" VICE- CHATRMAN ‘
' :'\LND

. . . ‘_/‘-- - .
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' S - o \ L
Oo K.NO. ! . . T - RN 1.:
| 1\'0\’5 T . S
: Tu A-NIO-.' ‘ (‘W.P. ’ ) <' \j- - ﬁ.
o : ' N

3 ,,

- admitted and Interim direct:l.ons .

. oo ‘ ) . ) 1t
'Disposed of with directions. -
. . ‘ L

Dismissed. - - I o ‘ . f

Dismis 2d for default.

Ordere /Rej acted.






